
  

Ba aqage www.govtpressmp.nic.in 

a oft saa ais fear oT Wem.     
  

NS 

  

  

  

PAG 365] aloe, qua, feria 28 SPT 2019-ANe 6, WH 1941 
  

  

afifsaa py faarr 

aurea, feaie 28 sted 2019 

HAH We—s-04—08-2019-2—TaA—-(17).— vorefipenr aifeifrray, 1908 (1908 @T 16) HT MRT 80 

@ ERI yaad Bde By vars A aa BY, USI WHR, Vaan, “vorleeer dent au wafers wre 

BH art’ d woe (vw) & aly 29-06-2019 aI a vas od Pronfea wR wa S eeifta Ga 

aeaao, fired fre “duar’ & aaa @ eoroer & fay wa-delaw writers 4 29-06-2019 & 

fry waa wos amfera fear wer en, Peg eorsoeer wafers a TRAIT 01-07-2019 GT UT TAd 

aad astra 4 fate wararate & vae wega feoar sar et, oR WAR eforegraeer ore Set UT wT 

0.8 fest Fad aed 8, Foret ue eect Premera eer yew war 

2, Sad Teta 8S, WS cea Srrer wera aqede_va GH US—(H) 4 fafet ae 

SR Ba & YT GS yard far wa zs, DIE SAR PY LPH HOTTA RT TOTS INET FA, 1939 

@ Faq 120 ayer ae ara eri. 

mente 8 Weta B AM A Fer aVMTAK 
va. &. Reka, safe. 
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wae we—d-o4—08—2019-2-tia (17)— FRA @ wera S age 348 S wes (@) G 

SrA A ga sree at afer wat vH—s—04—-08—2019-2-Ura(17), FeMe 28 SATA, 2019 GT 

sitet orqare wUsaoe & wire G vagEnr werd fear wre &. | 

nade S wea S aa S ae meq, 
va. &. Rear, erat. 

Bhopal, the 28th August 2019 

No. B-4-08-2019-2-V(17).— In exercise of the powers conferred by Section 80-B 

of the Registration Act, 1908 (No. 16 of 1908), the State Government, hereby, fixes 

registration fees chargeable on duly stamped document executed on or before 

29-06-2019 under clause (i) of the "Table of registration and other related fee". for 

which time slot with the Sub-registrar office for registration through "SAMPADA" 

had been booked for 29-06-2019 but the document has been presented in the 

registration office on 01-07-2019 or within the time period prescribed in the Act, at 0.8 

percent of the amount on which stamp duty is chargeable at the time of execution of 

the document. 

2. From the above. said document, such documents which have been registered 

after payment of fees as per rate prescribed in clause (i) of Article-I, the difference 

amount of fees shall be refundable as per rule 120 of Madhya Pradesh Registration 

Rule, 1939. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 

  

Prise, waar ya cer Seas BH, weaver ERT asa Sala yee, Hore F Bert er TaTft-2019.


